CENTRAL ADMINISTRATIVE TRIBUMNAL
PRINCIPAL BENCH

N
R.A.127/2001
0.A4.1201/2000 .

New Delhi, this the 24th day of éapril, 2001

HON’BLE SHRI JUSTICE ASHOK AGARWAL. , CHAIRMAN
HON’BLE SHRI S.A.T. RIZVI, MEMBER (ADMN)

fpsstt. Subslnspector aAbdul Waglm
5o Late Shri abdul Hakim Khan,

pged 46 wvears, RAo a~388, P T.C.,

Police Colony Malwia Maga

Maw Dalhi. o LBpplicant

YERSUS

addl . Commissioner of Police

Establishments,

Police Meadguarters, I.FP. Estate,

M.S.0. Buillding, MNew Delhi. .o Respondent

R D E R (By Clreculation)

(.3

Hon’ble Shri S.A.T. Rizvi, M (&):

e NoLL2T/2001 has been Filed by the applicant
for review of the order passed Iin  0&-1201/2000 on

LE.az 2001,

. after going  thirough  the Fa, we Find that the

revied applicant has  tried to re-argds  the case by

reaglitating  the same issues which he had raised in  the
Oy, The points raised in the Ra were considered by the

Tribunal while deciding ths 0&. While considering the 08
1t was noted that the applicant’s name was First hrought
wn the agreed list of officers of doubtful integrity ancd
i %mal_

later, on the basis of 8 Sl CASE involving
corrdption, his name was transferred to the secret list,

and later he was acquitted on technical giround.

. After going through the Ra, we not find ANy error

apparent on  the face of the record nor do we Tind ANy

chher Just

&

)—i

ification which may reguire review of our order




e | (2)

under  Order  ®¥LYIT Rule 1 of the P2 read with
FEYCFIC1LY) of  the CaT (Procedure) Ruless, 1987.

| clrcumstances, the R4 iz rejscted.
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